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MINISTRY OF RAILWAYS
[North Central Railway (Construction Organization)]
NOTIFICATION

Jhansi, the 23rd February, 2026

S.0. 1210(E).—Whereas, by the notification of the Government of India, in the ministry of Railways (North
Central Railway, Construction Department), Notification Number S.O. 528(E), dated the 18 November 2025 published
in Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), Notification Number 5109, dated the 19 November
2025 (hereinafter referred to as the said notification) and issued under sub-section (I) of section 20A of the Railways
(Amendment) Act, 2008 (11" of 2008) (hereinafter referred to as the said Act), the Central Government declared its
intention to acquire the Land specified in the schedule annexed to the said notification for the purpose of execution,
maintenance, management and operation of Special Railway Project namely “Jhansi-Bina Third Line” in the District of
Sagar in the State of Madhya Pradesh;

And whereas, the substance of the said notification was published in daily newspapers namely, “Dainik Jagran
& Amar Ujala” dated 22 November 2025 under sub-section (4) of section 20A of the said Ac

And whereas, No objection was received and the same has been considered by the Competent authority

accordingly order has been passed;
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And whereas, in pursuance of sub-section (I) of section 20E of the said Act, the competent Authority has
submitted its report to the Central Government;

Now therefore, upon receipt of the said report of the Competent Authority and in exercise of the powers
conferred by sub-section (I) of section 20E of the said Act, the Central Government hereby declares that the lands
specified in the schedule annexed here to shall be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed here
to shall vest absolutely in the Central Government free from all encumbrances.

SCHEDULE

Brief Description of the land to be acquired, with or without structure, for the Special Railway Project, namely
“Jhansi-Bina Third Line” in Village Belai under Bina Tehsil of Sagar District in the state of Madhya Pradesh.

SL Khasara | Total Area Acquisition Type of | Nature of Name & Address of Land
No. | No. in Hect. Area in Hect. Land Land Owner
1 2 3 4 5 6 7
L. Trilochan Singh S/o Jogindar
1 16/2 2.0000 0.7724 Pvt irrigated .
Singh.
Total 2.0000 0.7724

[F. No. NCR-HQOCENG(LAND)/1/2024-O/0 Dy.CE/C-II/THS (Computer No. 108242)]

RAJKUMAR WANKHEDE, Chief Administrative Officer (Construction)
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